
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 390/87 
T.A. No. 

DATE OF DECISION 5-8-93 

ShrL Nakana Gopal and Ors • Petitioner 

9'-iri J.J. Yajnik 	 Advocate for the Petitioner(s) 

Versus 

Jnion of India and 	hers Respondent 

Shrj 	.3. Shevde. 	Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	N • • Pa tel 	 Vice Chairman. 

The Hon'ble Mr. 	V. .:adhakrjshnan 	 Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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1, Makana Gopal 
Phola Wajja 
Rain BalakDu]chj 
Galia Vesta 
Jairnal Toija 
Koomji Chatra 

7, Laxan ]3hava 
S. Limba ihimji 
9. Lala Vaija 
10.Nanji Valia 
11.atna Mavji 
12.Raclja Khima 
13 .Roopsirigh Nanji 
14.11'Zana Naniya 
15.Tiv Zalia 
16.Valia Vakta 
17.Rarnan Bhavsingh 
18.Vestha Nathia 
19.Badhia Durtan 
20.Veru Ranji 
21.Badhi Bhata 
22 .Haswach Narayan 
23,Bhirna Loa 
24.Saklo Awa 
25.Mangu Thavtia 
26.Thavarja Jokha 

Al]. casual 'abourers, 
working in the office of the 
AEN (i) (Ix) 
Dahod. 

Address for service of all notices : 
C/o.Shrj J.J.Yajnik, 
Advocate 
'Anand', B-6, High Land Park, 

B/h. Polytechnic, 
Nr.Maitri Society, 
Gulbaj Tekra, 
AHMEDABAD. 

( Advocate : Mr.3.J.Yajnik ) 

Versus 

The general Manager, 
Western Railway, 
Churchgate, 
Bombay. 

AEN (I) (ii) 
Dahod, 

Advocate : Mr.N.S.hevde ) 

.Applicants. 

.Resoondents. 

ORA L J [JD G ME NT 
O.A.NO. 390 OF 1987. 

6ted :05/08/1993, 

Per : Hon'ble Mr.N.13.Patel 	: Vice Chairman 
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In the reply, the respondents have stated, 

u1f any work of casual nature is to be performed in near 

future, the respondents are bound to offer re-engaement to 

the senior persons according to the combined seniority list 

as directed by the Hon'ble supreme Court in Inderpais cases', 

it is stated by the learned Railways advocate that, 

accordingly, some of the applicants whose turn to be 

re-employed has arrived1  have actually been re-engaged and 

even the other applicants will be considered for 

re-engagement when their turn for the same a1=1wo6k according 

to their seniority on the combined seniority list.N 

2. 	In view of this1Mr.J.J,yajnjk seeks permission 

to withdrawx the application. Permission granted. 

Application stands disposed of as withdrawn. 

o order as to costs. If at any staqe,anv applicant feels 

that, though he was entitled to be re-engaged Dn the basis 

of his seniority on the combined seniority list-, he was not 

re-enqaged and if he has any grievance in that behalf, 

it will be open to such applicant to pursue legal remedy 

available to him in that matter. 

V.Radhakrighnan  
Member (A) 	 Vice Chairan 

AlT 


